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I have gone through the RA-40/93 in CA-127/23.
"fﬁé—‘br"aye'r is that since promotion as JTO is a
pre-condition for phase-2 training, our order dated
18.3.1393 should be modified to the extent that the
reSp‘ondent'appiicént is- Aot eligible for participation
in phase-=2 training. These points were rsised during
the course of rarguments as is ' clear ‘from the order
dated 18.3.1993. A ca_teéoric al statement was made

by the learned counsel for the spplicant that his
client has been temporarily posted as JIC for field
training and on this basis he had requestecwghat

' .-his clie.n.t‘ may be allowed to go for phgse-2 training.
v The gopointment letter. was dated 5.2.93 and the

o chargesheet was issued much later. However, this

court took into aCCOunt the fact that a chargesheet

has since been issued and on that ba51s refrained from

‘passing any order regarding promotion of the gpplicant
as JTO. However, it did provide for allowing the
oOllCant to complete phase~2 trainiag glvmg the
reSpondents a free hand to take a ‘decision regardlng
his promotion on the basis of the result of the
departmental inquiry. '

In view of the agbove, the review petition is liable
to be rejected. The order of the Tribunal regarding
~ phase-2 training should be imp leme nted and .the.
< » ~respondents to take a decision thereafter%:‘eéardmg
) ~ the promotion of ' the applicant on the basis of the
| result of the departmental inquiry, :
v, delg
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